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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHASAD ;

3K XKW

REGISTRATION 0.A.NO. 747/87

Ashok Kumar Mishra pege s o applteent |
Versus
Unian of India & Others es e ese ;-.Haspnndents

Hon'ble Mr,JusticeU,C,Srivastava,V,C, i

Hon'ble Mr, A, B, Corthi, Mambar(ﬂ}

(By Hon'ble Mr,Justice UsCuSie Ve

The applicant wzs employed as a class

IV empleyee in Ordnance Factery, Kanpur in the ysar

1969, This application has been filed against the removal

e

order dated 18th March 1975 as well as the appéllats
order dated 4,1.1985 dismicsing his appeal against the %
removal order, The applicant has stated that although
he waes @ clase IV employee but the werk of Typist was !
being tsken from him, He was pot Fnrmi%}y appointed as Euch;
He made certain allegations against his superior

autherities, ©n 14,1,1973 the Dy, Managsr (Rdministratinn)
altercated with him and he declared that aither the

applicant will remain in offlce er he, He alse threatened
that either the applicant will ge or he will ses that the
applicant will be dismissed, It is not necessacry te make

a revieu of the same, The applicant was served with a

charge shest on 15th Nevember 1973, Tha applicant applied

for clarificstien te the leave account and he was

supplied with a detailed lsave accnﬁnt from the peried

n? 14,1.,1972 te 23,10,1973. The dapértmantnl ennuiry teek
place against which the epplicant raiced certain ebjectiens

that full eppertunity to defend him wes not given and he

was denied reasenable epportunity, | N
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2% In the counter affidavit the assertien made

by the applicant has been denied after the submiss ion

of Enquiry Officer's repert the applicant was remsved
from service, His appesal it sopears remzined pending

for considersble peried and later en it uas dismissed,

Je have noticed that the order passed by the Disciplinary
Authority is a non-speaking order and rather it is
telegraphic order and no reasons whatsoever had been
given, The learned counsel for the res pondents ! centended
that the enouiry uas in accordence with rules, The
findings are corrsct and the penalty is not adequate and
appeal is time barred, Beth the removal order and
appellate orders were non speaking erdeTs, Jith the

above observation, application is alloued and both

the orders dzted 18,3.,1975 and 4,1,1985 are guashed,

It is for discplinary autherity to conduct an enquiry
afresh, It will be open for ths disciplinary authority

te proceed with the enquiry again after previding fresh

opportunity te the applicant te appear in the fresh enquiry,

Ne order as te costs,
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MEMBER(A) VICE CHAIRMAN

DATED: 17th May, 1991

ALLAHABAD
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